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FOURTH SESSION




FOURTEENTH KERALA LEGISLATIVE ASSEMBLY

Fourth Session

Date of Commenceiment - February 23, 2017
Date of Adjournment . March 16, 2017
Date of Prorogation . March 16, 2017 (At the conclusion

of its sitting)
Number of sittings - 15 (Fifteen)

Party position of Fourteenth Kerala Legislative Assembly

(As on February 23, 2017)

Ruling
Communist Party of India (Marxist)
Communist Party of India
Janata Dal (Secular)
Nationalist Congress Party
Congress (Secular)
Kerala Congress (B)
Communist Marxist Party Kerala State Committee
National Secular Conference
Independents
Opposition
Indian National Congress
Indian Union Muslim League
Kerala Congress (M)
Kerala Congress (Jacob)
Bharatiya Janata Party
Independent ’
Total

Speaker

Grand Total

2
18
06
01
01
01
140
1
141




Speaker
SHRI P. SREERAMAKRISHNAN
Deputy Speaker
SHRI V. Sast

Council of Ministers

L
2.

10.

11.
12.
13.
14.
15.
16.

Shri Pinarayi Vijayan, Chief Minister.

Shri A. K. Balan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes, Backward Classes, Law, Culture and Parliamentary Affairs.

Shri E. Chandrasekharan, Minister for Revenue and Housing,

Dr. K. T. Jaleel, Minister for Local Self Governments, Welfare of
Minorities, Wakf and Hajj Pilgrimage.

Shri M. M. Mani, Minister for Electricity.
Shri Mathew T. Thomas, Minister for Water Resources.

Smt. J. Mercykutty Amma, Minister for Fisheries, Harbour
Engineering and Cashew Industry.

Shri A. C. Moideen, Minister for Industries, Sports and Youth Affairs.

Shri K. Raju, Minister for Forest, Animal Husbandry and Zoo.

Shri Ramachandran Kadannappalli, Minister for Ports, Museums and
Archaeology.

Shri T. P. Ramakrishnan, Minister for Labour and Excise.

Prof. C. Raveendranath, Minister for Education.

Shri A- K. Saseendran, Minister for Transport.

Smt. K. K. Shailaja Teacher, Minister for Health and Social Justice.
Shri G. Sudhakaran, Minister for Public Works and Registration.

Shri V. S. Sunil Kumar, Minister for Agriculture.



17. Shri Kadakampalli Surendran, Minister for Electricity and Devaswoms.
18. Shri P. Thilothaman, Minister for Food and Civil Supplies.

19. Dr. T. M. Thomas Isaac, Minister for Finance and Coir.

Leader of the House
Shri PINARAYT VIAYAN

Leader of Opposition
Shri RaMeEsH CHENNITHALA

Secretary
Shri V. K. BaBu PrakAsH
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RESUME OF BUSINESS TRANSACTED DURING THE
FOURTH SESSION OF THE FOURTEENTH
KERALA LEGISLATIVE ASSEMBLY

The Summons dated February 8, 2017 for the Fourth Session of the
Fourteenth Kerala Legislative Assembly was issued to the Members on February 8,
2017. The Session commenced at 9.00 a.m. on Thursday, February 23, 2017 and
adjourned sine-die at 2.38 p.m. on Thursday, March 16, 2017. The House met on
the following days, viz., February 23, 27, 28, March 1, 2, 3, 6, 7, 8,910, 13, 14,
15, 16, (15 days of sittings). The House transacted business for 89 hours 50
minutes,

Governor's Address

The Governor Justice (Retd.) P. Sathasivam addressed the Members of
the Legislative Assembly at 9.00 a.m. on February 23, 2017. The discussion on
the Motion of Thanks to the Governor's Address commenced on February 27,
2017 with Shri A. Pradeepkumar moving the following motion:

“2017 aanEnjoiel 23-0%0 @™o wadema CH08 MIVATVEIUNEREFIS Dalg
@PonEmIm” MaredewsaByd waidemades” mag) Gl |SorDMD.”

The discussion on the Motion of Thanks lasted for 3 days, viz., February 27,
28 and March 1, 2017. The Motion was adopted on March 1, 2017. The House
devoted 9 hours 40 minutes for the discussion on the Motion of Thanks and 38
Members participated in the discussion.

Message from the Governor

On March 6, 2017, the Speaker reported to the Assembly the Governor's
reply to the Motion of Thanks on Governor's Address, which was adopted by the
House on March 1, 2017.

Obituary Reference

On February 27, 2017, the Speaker made references on the demise of former
Minister and Member of Parliament E. Ahammed, former Members
P. Viswambharan, Hamidali Shemnad and N. C. Sathyapalan, former President of
Cuba, Fidel Castro, former Chief Minister of Tamil Nadu, J. J ayalalitha and noted
musician Dr. M. Balamuraleekrishna.



Panel of Chairmen

The following Members were nominated to the Panel of Chairmen for the

Session:
Shri E. K. Vijayan
Shri K. V. Abdul Khader
Shri Sﬁnny Joseph
Questions

Details regarding the number of notices of questions received and the
number of questions answered on the floor of the House are given in Appendix L

Correction of Answer to Unstarred Questions

(i) On February 27, 2017, a statement correcting the answer given to
Unstarred Question No. 35 dated 26-9-2015 of the Second Session of
the Fourteenth Kerala Legislative Assembly and the corrected answer
were laid on the Table by the Chief Minister.

(ii)) On March 2, 2017 a statement correcting the answer to Unstarred
Question No. 3713 dated 20-10-2016 of the Second Session of the
Fourteenth Kerala Legislative Assembly and the corrected answer
were laid on the table of the House by the Minister for Education.

(iii) On March 6, 2017, a statement correcting the answer given to
Unstarred Question No. 1189 dated 30-9-2016 of the Second Session
of the Fourteenth Kerala Legislative Assembly was laid on the table
by the Minister for Transport.

Adjournment Motions

During the session 12 notices of Adjournment Motions were received. None
out of them was admitted. Details of notices of Adjournment Motions in respect
of which consent was withheld, after hearing the views of Ministers concerned, on

the floor of the House are given in Appendix IL



Calling Attention

During the session 22 statements were made by Ministers under Rule 62;

details of which are given in Appendix IIL
Matters raised by Members under rule 304

During the Session 125 Matters were raised in the House by Members under

Rule 304, details of which are given in Appendix IV.
Papers laid on the Table

The details of Papers laid on the Table are given in Appendix V.
Presentation of Reports

The following Reports were presented on the dates noted against each:

1 | The Fourth Report of the Business Advisory Committee 8-2-2017

2 | The Fifth Report of the Business Advisory Committee 1-3-2017

3 {The Second Report of the Committee on the Welfare of| 2-3-2017
Women, Children and Physically Handicapped

4 |The First to Sixth Reports of the Committee on Public, 8-3-2017
Accounts

5 |The Fourth to Seventh Reports of the Committee on] 8-3-2017
Subordinate Legislation

6 | The Twelfth to Twenty Ninth Reports of the Committee on| 9-3-2017
Public Undertakings

7 |The Fifth Beport of the Committee on Private Member's| 9-3-2017
Bills and Resolutions

8 |The Report of the Subject Committee V on the Kerala; 9-3-2017
Motor Vehicles Taxation (Validation) Bill, 2016
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The Report of the Subject Committee IX on the Kerala
State Commission for Minorities (Amendment) Bill, 2017

10-3-2017

10

The First Report of the Committee on Environment

13-3-2017

11

The Report of the Subject Committee XIV on the Payment
of Salaries and Allowances (Amendment) Bill, 2017

14-3-2017

12

The Reports of the Subject Committee VII on the following
Bills:

The Industrial Disputes (Kerala Amendment) Bill, 2016

13

The Minimum Wages (Kerala Amendment) Bill, 2016

14

The Kerala Shops and Commercial Establishment Workers'
Welfare Fund (Amendment) Bill, 2016

14-3-2017

15

The Fifth to Seventh Reports of the Committee on Local
Fund Accounts

14-3-2017

16

The Second Report of the Committee on Environment

14-3-2017

17

The Third and Fourth Reports of the Committee on
Estimates

14-3-2017

Consideration of Reports

The following Reports were adopted by the House on the dates noted against

each:
1 | The Fourth Report of the Business Advisory Committee 28-2-2017
2 | The Fifth Report of the Business Advisory Committee 1-3-2017
3 | The Fifth Report of the Committee on Private Members' 10-3-2017
Bills and Resolutions

Statement under Rule 300

On March 1, 2017, Shri E. Chandrasekharan, Minister for Revenue and Housing

made a statement regarding the steps being taken by the Government to face the
scarcity of drinking water and crop destruction due to severe drought in the State.



Rulings by the Speaker
Ruling 1

On March 2, 2017, on a point of order raised by Shri V. D. Satheesan,
regarding the laying of papers which were ought be distributed only, for
information among Members, the Speaker ruled that the matter raised by the
Member was under consideration of the Chair and that the Committee on Papers
laid on the Table had been entrusted to submit proposals for amending the Rules
of procedure in this regard.

Ruling 2

On March 2, 2017 the Speaker ruled that while introducing Bills replacing
Ordinance, the Statement laid on the Table of the House under Rule 75(1) should
not be a mere repetition of the Statement of Objects and Reasons of the Bill and
that it should explain the circumstances that had necessitated immediate
legislation by Ordinance.

Ruling 3

On March 6, 2017, on a point of order raised by Shri M. Ummer, the
Speaker gave a Ruling that the documents stipulated to be presented along with
Budget as per provisions incorporated in the Kerala Infrastructure Investment
Fund Act by an amendment in 2016, should be presented from next financial year
onwards.

Ruling 4

On March 13, 2017, the Speaker made a Ruling temporarily suspending Rule
78 of the Rules of Procedure and Conduct of Business in the Kerala Legislative
Assembly for the three Bills that were to be introduced by the Minister for Labour
and Excise who couldn't attend the sitting due to health issues.

Ruling 5

On March 13, 2017, the Speaker gave the following Ruling on the demand of
Opposition Members to expunge certain remarks made by the Chief Minister
during the discussion on the notice of adjournment motion on March 9, 2017.
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Ruling 6

On March 16, 2017, the Speaker gave a Ruling on the point of order
raised by Shri Manjalamkuzhi Ali regarding the non-observance of the Rule in the
Rules of Procedure that Rules framed by the Government should be submitted,
in draft form, to the concerned Subject committee for scrutiny before its

notification.

“NoarEQNsewr albdeinanfleondcwd 8@ @R @Rl alSEBUd DMEISHINT
wamoadlm” @WleI0e LIBYAIGMM@INGG @RSITLOIMEMIEE alge MIGaAlesI
@RAIMEEREIC AREABOMNQSS 2ISEROSEI0 MINWELIS TVMIRS:S Homlgl gmMes:
aI@16UIWMPID] &G @O UV TMR@IOIMIN” MIVATVE) MSals] alge
238-@% ayaiun QAQlElesmm.  a)ImI@ @RSV TVBEEEREIE AIgEBUd &g
G UMIRGS H01QIQNs MO APIOD® aj0Nq|SAUlENd0)M®INMaRe
@R(JHI00 A J0Na]SANARN 21SIBUE ARPOGIMBE HIBYHIVEM Madl®o flEemalmo
avloomoejsad @eomm mal@lQes JLIWHIEMOIMIYT qUadafleensmEmInamMoe
JTR® 2I5TNOWR Gilag MEINWLMIBE o l06m1E 880,

3693  MBoAlANAN  2IGEBUW  al@IGIWMPIW]  MITWER]S qVMIERSS
0013 NS HOS” Galom1G3 TVEB{lE3MM »00 TWIT TVEHOIE AUdsq s 0d
GENIDWAJAQICA) @REPOMEWI HITNTHRAN HQMHEAIW  ERMITVD  MoaUTWajoern”
962a00MMVa0IMo  B1  BMBIHY] @pell ®o) GaeJRUWIges mafles
AN 2@ DO MoiMWlaf MITWeq]s 21238 ®emaes aflwsle:eamajo
MOdSeQIRITL  ©aR@aG MIaDAIMNe]S HADIAOMWo MIEOAIMO]F GRONEBGo
sodomicleseme 8@ @Wwom aflaio DHHIVIOMIA GRSERIWIgHMBN’ 8 alwd
SHBDT,

wempdwlemyg” saimleayauad @enan  eaellengay” oelsleapaud  ag)om
a@lodlad mudenicingg erwislocamlcmad  eeiEleayaolngs  mlogDem
92500MITVe  afl0jo  VVAIMBIWI MSafoeellges  @oaddajo  aflel  avomupom
Meaquesglad aamiarn” ¢Heg8 MlRATVe af)n | &HI0Jomicl  mgaes”
@oelaomlandommosm  1980-@3  avenfmas” @migle:dd mlenle  amemog
2S1WIEM” eHe8 MVATVE 20QE:0al0NIW QYNNG W8N ISOMIRENME" DO
epudomlanies]o®.  qwdenid mldmlesm aiSEBRUd ANEEmIaINOTIMEUako
@I 2T B CaloqYEad5OMIM” ANCWWAISRE: afM TULIRe MSalS)@ao00
Mo ANEIMa] 2IS6BU3 aflBamIalmo 821QIM@INIMIDO GREOGIB YW@
enizzieaypglaf au“@g'luﬂm“ QAlGWWVRIBHEMHBAM  BRYUWo aldeangol eowom”
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@JCWINODT HMITZAUTND Cdhaitlo GG MSaiSlGAo  afIm (@nlo @3 20@0e}
201af” VB9B19m} mwamdeniam msaisloics DEOMAVAD®OM HIRIETY j01M”
aDBI@I3@IWT MSHAISIN @RAITVEOAIEERIY DaOOMIW B3 uoc&mmma@o’l AN Wo
MSe I3 d o) RE3UoY0 @51 M®IM a3 Dm0l man.

NI BVBBINYBHEDAAN AlOWeg, TLURS:S” S001915:81 03 eyl 0w
WD 2omeUdIdle sz A1oWIo3 MBgnolasanm  qualelew3os” @paITuee
eIlesamigl am e 30210 §2IM” G PU3 MIoRIGRIVIBeRIMEY DHNIC Yo
MosIMUg] MVaald:0al MUOIONOIBSHEM EsGU3 al@leuwoauN s i@ mianoe DOV 0
QIYIM QYR doaimaTvemlniseisasamm am  ayues, LM g)erH06me0em”
alBlGadgo  qUNimeS” S22101:68 @90 gB@B airleIWwMOITEMIa.
BF1010800 o SINO®MIET” 6.2 103 20N GaMo. )@l éghnsmg ruesniodanlemg”
» opileayarmenne "aeilcayglol @micsand” agam ey’ 8@ oMol
B¥1010E06MI 3Aenielng |sOmIcma aldSIgham aljairuna.gaem” IO O
Gal@  alosO®”  @Gejoud ®20ROISONGIS  GalBM®.  DOmEo  ©IWIGU3
BF10U0BH O |ESNRMINEMaN 20040108 #lmocljowalgl @D V200210 @0Y@3,
omlendd, avdoenid mBonlendmaegualesam afelo  s01=Imad 2I56EBGo e
al§6RBo  ale2dAUW] g (Galovcmaan MITWea]s qUMNIRSS” Halgiaes
AIBICUIWM P BB ICHNME®INMAT & 20 B QU ealgym.

GRDCaIIOR! @ICEI qUMIRGS” SHo210100  alS)@oro £iByAIW  @RWIGHI0
@RAIGHINEBUIBABSIGE MM G062 ®EBBOS  HAOMAY6EBUD RYOEWISRS]
MBYaO1BDMmOAM0 6 2DA Qud 921QIN. HOIAW WDSCUBHHEIT CWINERUE
G213Moe@oms” quglm! amuIe®, BIB§20W 2igaEBRU3 MVaaIMWI®™2©) aIlewIwm
NSO @YU S20D WlaldBRGBW VITVADe TBSHIGTM® BIBJMHBIN HIQYOMelo
aleies @RWleoe  @ROIG0MERU3 D9 gImmE] GENIOALYO GO
mmdeamglol  @GrRAINVERANMBIW) WSOQFOMIME"  NITWe5AIBIGEM 0
ANva1e06mo 2UdqlosYss @0QYBBUT  BRYRIGTYOBHINE" DENOYOMIBE Mo
ROY® aloelsnind srm®” Tvalalwlser MaDAIMEqS BRoNEMRUE rLIBsMaORITo
921038 30822 JsED,"

Government Resolutions

On March 6, 2017, Shri A. K. Balan, Minister for Welfare of Scheduled
Castes, Scheduled Tribes, Law, Culture and Parliamentary Affairs moved the
following Resolution under Rule 118 regarding the threat on the life of Chief
Minister by RSS leader in Madhya Pradesh.

1343/2017.
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“meiya@) @@l aflemo) alREeM®IN0 2wiac3wlonl 3 MVonein @3-
@RAB.a)Iiagay. emmoal mSOWIW AWRIHIMOW D Ve GRalllallesan.
@LINGIGPID BB GH0S] @al (@@lanele Mo  afaID AWMU I@INGBRLAIW
\@yagdgommcmmmﬂ malasHom cEaMIWIHITISEIM aflleimes @ean oo lwyowiad
@lateml  geeel®  GRUINSOGHD  @TVEMAIW m’]u»m@ukd.ﬂ;ua 9016wl
CAHOTRSHOETNOAN” AW 1(@J@BUY° TUAHHIBIEMIS’ IO TVE BRYAUDYO]GHTYo & 2lQ)m

BROMRYQITEICLIHOWIW] @Ia3f1 em@oal, M@aTuelewe, BEH1  agMl
Melagled aymyay ceigaEsgicd momges HaN@DAMLLICNG  (@JUBTDT2)Gal3@aN
cHEa8TMN] ARIND] @S1Wow @ aflemoow] aflmwem@1eIw AWweTaem 113
GH0E RMHOQRBB amdspapeieje @RYU0EQlejo D VB al:Gal@a.

AVBOWIMaIRqe  AOMIACaIBHA  RMIWAI®JalOQINow @JudommEBU3
@ERAVIWIDISRINDo  ARYUNVEEBHS, @ARYUOWEABRUE  ODHIMEIIOD, @ROWATHAD
QUM HO8  BRQWo O026ME  eMAISME@E0©®  AflaiGHHEAIW  MVedPIOST
80805001 WA H2IQOD cmomiaflamsmenan” @M V6 @re)doclendd:Qo
mugcm.”

The Resolution was unanimously adopted by the House.

2. On March 13, 2017 Shri Pinarayi Vijayan, Chief Minister moved the
following Resolution under Rule 118 seeking perpetuation of Hindustan News
Print Limited in Central Public Sector.

“riloe” QanIgoEl ee@ Tdend  @Jaiydaflaflgss 20300 O @3
(@JAUBOMHBAN a01BAVNIMB Galefd @B |E0NHMB eNzlQal” A 20QSHNUDIROS
RINEIQBS  TUNIAKDEIEM”  CHIgWo, Hlgiwloal ouggalont 700  agenolad
mudleslealgam an1@MNIad M, écm“ 1§’ efalgow:

et lec T Walelec) mém)“ efif  efzliguwlem m@Q&:umiel@  ®lawe
aNle& ed06NE” AIM-AQIAITVI® @10} MOE@MOMI® CH@ B DOCOAILIVI@S
@AM MeImldgpm@Imoe  HOAAlW NG ®:EINODIENS QGANIGEA LM@Y Mo
@RI YA @NBRIMEERU CHM TUBHHIVNGE Alawo OENBIMHEMOBAN DD AVE (B
Tudenoclemos’ aesydmoiesan.”

Shri Thiravanchoor Radhakrishnan moved the following amendment to the
Resolution:
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@jcavamlonl 8o ML’ @oewow @I0Pajoqan  auemule:
Gal@ane.

0D nunJa Moy im” @RIV Y BOW BRTMVAYD QYUY @1&%0
mvamymlesslenem’ maemaor, V@2g]  andRO1M9 alBa]  DenzossmmOIM”
FROIRIAOW Ao Alajn NSIa 166008 QIMoIsq fled mlan” @RI G TvORM @]
mwﬁ@ﬂ@g@m‘i @YWMINIDI,  TVeGUOIM mmaﬂamn@"lm@ raraom"l'a,ocom’l%osm 0D
MO IMOOT  MoMITWlaf  afjdralaifl@niw O BROMORGEBIN CHHEgOMIHAY
@B OITIM” aflBav@Em””

The Amendment to the Resolution was adopted and the Resolution as
amended was passed by the House unanimously.

Announcement by the Speaker

On March 6, 2017, the Speaker informed the House that the inauguration of
the lecture series in connection with the Diamond Jubilee Celebrations of the
Kerala Legislative Assembly and the maiden lecture in the series would be done in
the Sankaranarayanan Thampi Members' Lounge by Shri Sitaram Yechuri, M. P,
after the conclusion of the day's sitting,

Statement by the Chief Minister

On March 7, 2017, the Chief Minister informed the House that an all party
delegation, designated to raise various demands of the State before the Prime
Minister, was denied permission to meet him.

Correction to Budget Speech

On March 15, 2017, DR. T. M. Thomas Isaac, Minister for Finance and Coir,
laid on the Table a statement making corrections in the page 353 of the Demands
for Grants (Vol.3), (Demand No. 43).

Motion for Suspension of Rule

On March 8, 2017, Shri A. K. Balan, Minister for Welfare of Scheduled
Castes, Scheduled Tribes, Backward Classes, Law, Culture and Parliamentary
Affairs moved the following motion:

“2017-2018 auomiomne, UBHEODANBS DO W mingloel wmgydmnm

Sglecmod  qunimas’ S HB MSEOMEE  aIBlEMIWM Mdglay VAW IEiu)
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Aassl®  oJAOWI@OHNIad  (VORLAARPAEM  MLIDalRe aBlemaf VMRS
SN BHRBES @JTPR®  HDOYo BQURO1SSM@IMBE TV VMR 2Ig1eamm@ImIw]
GH08 MHBIVEYeS MSaSIGAje $203M1AQNeMajo rvosniqwla) aigsEBglOR)
236-% aige®lea} (2)-9%0 Qalalgo @RGOD aqUEm8MOOM (@JI00EAINR TVOIYT’

QalgEn@lm’ @D M8 o@oomlesmn,”
The Motion was adopted by the House.
Amendment to Rules

(1) On March 14, 2017, Shri M. Ummer moved an amendment to the Kerala
Fiscal Responsibility (Amendment) Rules 2016, issued in  G.O.(P)
No. 189/2016/Fin., dated 26-12-2016 (S.R.O. No. 786/2016). DR. T. M. Thomas
Isaac, Minister for Finance and Coir replied to the points raised. The amendment

moved was put to vote and declared lost.

(2) On March 16, 2017 the following amendments to Rules were moved by

the Members concerned:

(i) Shri N. Samsudheen, Shri V. P. Sajeendran, Shri V. D. Satheesan and
Prof. Abid Hussain Thangal moved an amendment to the Kerala
Secretariat Subordinate Service (Second Amendment) Rules, 2016
issued in G.O. (P) No. 24/2016 GAD dated 5-10-2016. (S.R.O. No.
636/2016). Shri. A. K. Balan, Minister for Welfare of Scheduled
Castes, Scheduled Tribes, Backward Classes, Law, Culture, and
Parliamentary Affairs, on behalf of Chief Minister, replied to the
points raised. Then the amendment moved was withdrawn by the

leave of the House.

(ii) Shri P. Ubaidulla moved an amendment to the Kerala Education
(Amendment) Rules, 2016 issued in G.O. (P) No. 199/2016/G.Edn.,
dated 3-12-2016 (S.R.O. No. 752/2016). The Minister for Education
replied to the points raised. Then the amendment moved was
withdrawn by the leave of the House.
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(iif) Shri V. D. Satheesan and Shri C. Mammuty, as authorised by Shri T. V.
Ibrahim moved amendments to the Kerala Cultural Activists Welfare
Fund (Amendment) Scheme, 2016 issued’ in G.0.(Ms.) No.
22/2016/C.A.D., dated 3-12-2016 (S.R.0. No. 767/2016). After the
reply by the Minister for Welfare of Scheduled Castes, Scheduled
Tribes Backward Classes, Law, Culture and Parliamentary Affairs the
amendments moved were withdrawn by the leave of the House.

(iv) Prof. Abid Hussain Thangal moved amendments to the Kerala
Cultural Activists Welfare Fund (Amendment) Rules, 2016 issued in
G.O.(Ms.) No. 23/2016/C.A.D., dated 9-12-2016 (S.R.O. No.
791/2016). After the reply by the Minister for Welfare of Scheduled
Castes, Scheduled Tribes, Backward Classes, Law, Culture and
Parliamentary Affairs, the amendments moved were withdrawn by the
leave of the House.

(v) Shri V. D. Satheesan moved an amendment to the Kerala Abkari
Workers Welfare Fund (Amendments) Scheme, 2017 issued in G.O.
(P) No. 3/2017/Labour, dated 19-1-2017 (S.R.O. No. 44/2017). After
reply by the Minister for Public Works and Registration, on behalf of
Minister for Labour and Excise, the amendment moved was
withdrawn by the leave of the House.

LEGISLATIVE BUSINESS
1. Bills Passed:

The following Bills were introduced, taken into consideration and passed by
the Assembly during the fourth session:

1. The Kerala Motor Vehicles Taxation (Vahdatlon) Bill, 2016.
(Bill No.29)

2. The Industrial disputes (Kerala Amendment) Bill, 2016.
(Bill No.30)

3. The Minimum Wages (Kerala Amendment) Bill, 2016.
(Bill No.33)
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The Kerala Shops> and Commercial Establishment Workers'
Welfare Fund (Amendment) Bill, 2016. (Bill No.35)

The Kerala State Commission for Minorities (Amendment) Bill,
2017. (Bill No.39)

The Kerala Appropriation Bill, 2017. (Bill No.44)

The Kerala Appropriation (Vote of Account) Bill, 2017.
(Bill No.46)

The Payment of Salaries and Allowances (Amendment)
Bill, 2017. (Bill No.47)

Details regarding the date of introduction and passing of Bills are given in

appendix VI. The salient features of the Bills are given in appendix VIL

I. Laying of Bills Assented to:

The following Bills as assented to bg) the governor/President, were laid on the

Table of the House by the Secretary:

"L

The Hindu Succession (Kerala Amendment) Act, 2015.
(Act 17 of 2016)

The Kerala Appropriation (No.2) Act, 2016. (Act 14 of 2016)

The Kerala Infrastructure Investment Fund (Amendment)
Act, 2016. (Act 15 of 2016)

The Kerala Appropriation (No.3) Act, 2016. (Act 16 of 2016)
The Kerala Finance Act, 2016. (Act 18 of 2016)

The Kerala Conservation of Paddy Land and Wetland
(Amendment), Act 2016. (Act 19 of 2016)

The Kerala Court Fees and Suits Valuation (Amendment)
Act, 2016. (Act 22 of 2016)

* Bill passed during the Fifteenth Session of the Thirteenth KLA.



13

8. The Kerala Advocates' Welfare Fund (Amendment) Act, 2016.
(Act 22 of 2016)

9. The Kerala Devaswom Recruitment Board (Amendment)
Act, 2016. (Act 21 of 2016)

IIl. Reference of Bills to subject Committees and Presentation of the
Subject Committee Reports

Six Bills were referred to the respective  Subject Committees and the
Committee reports on those six Bills were presented to the House. Details of the
bill are given in Appendix VIII.

IV. Bills published and circulated to the Members

Nine Bills were published and circulated to the Members. Details thereof are
given in Appendix IX.

V. Finance Bill

The Minister for Finance and Coir introduced the Kerala Finance Bill, 2017
on 15-3-2017.

Vi. Financial Business
(1) Budget for 2017-2018

The Minister for Finance and Coir introduced the Budget for the Financial
Year 2017-2018 on 3-3-2017. The General Discussion on budget continued for
three days, viz., 6-3-2017, 7-3-2017 and 8-3-2017. The Assembly devoted 9 hours
and 36 minutes for General discussion on Budget for 2017-2018.
69 Members (including Minister for Finance and Coir) participated in the

discussion.
(2) Vote on Account

Vote on Account for the months of April, May and June of the Financial Year
2017-2018 was laid on the Table of the House on 3-3-2017. The Demands for
Grants on Account were discussed and passed by the Assembly on 14-3-2017. Out
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of 54 cut motions received, none was moved. The Kerala Appropriation (Vote of
Account) Bill, 2017, in respect of the Vote on Account for the months of April,
May and June of the Financial Year 2017-2018 was introduced by the Minister for
Finance and Coir, on 15-3-2017. The Bill was taken up for consideration and
passed on the same day. The Assembly devoted 1 hr. and 39 minutes for
transacting financial business relating to the Vote on Account for the months of
April, may and June of the Financial Year 2017-2018.

(3) Supplementary Demands for Grants

The Kerala Appropriation Bill, 2017, in respect of the final batch of
Supplementary Demands for Grants for the year 2016-2017 was introduced in the
Assembly on 13-3-2017. The Bill was taken into consideration and passed on the
same day. The House devoted 01 hour and 09 minutes for the business.

Private Members' Business

According to the calender of sittings for the Fourth Session of the
Fourteenth Kerala Legislative Assembly, one day was allotted for transacting
Private Member's Business viz., 10th of March 2017. During the Sessiomn, the
House devoted 76 minutes in toto for Private Member's Business.

Private Members' Bills

During the Session, the Business on Private Member's Bills was transcted on
10th of March 2017. Motions for leave to introduce S Bills and continuation of
discussion on motions for leave to introduce 3 Bills were listed in the business.
Motions for leave to introduced three Bills came up before the House. Out of
these two bills were set apart of continuing the discussion and direction on bill
was concluded and it was withdrawn by the member. Motions for leave to
introduce the remaining two Bills were not taken up due to the absence of the
Members concerned.

The continuation of discussion on Motions for leave to introduce two Bills
came up before the House. Out of these on bills was set apart for continuing the
discussion and direction on one bill was concluded and it was withdrawn by the
member based on the assurance given by the Minister. Remaining one Bill was
not taken up due to the absence of the Member concerned .
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The details regarding the name of the Member who moved the motion for
Jeave to introduce the Bill and the result thereof, on the aforesaid day is given in

Appendix X.

Report Presentation

The Fifth Report of the PMBR Committee relating the Private Members'

Business was presented and adopted by the House during the Session.

Special Mention

On March 15, 2017, the Speaker made a special mention on the completion
of continuous fifty years of Membership in the Legislative Assembly by Shri

K. M. Mani.
Question of Breach of Privilege

On March 16, 2017, the Speaker informed that the following notices of

question of breach of privilege were under consideration of the Chair:

¢))] 13-3-2017-a@d aylend moarus@lad MDD qg"locrﬂm@ Lo
aenen me@mnﬂadocexoa@o @RMIVDIW aldHaldDo @Ryl
Q@0MZo  MWAAVED a}g’l@od af)am weafiew  0miajdqie HLAN
moomlelo @™o QEMBISM ®OO01L)8s al0ondudeaBUd BRGAM
dlave  8.30  asmles” mogel  anmeld oGlajatieMo  ©aIQ
Al@1aldSION@S 28800 «;@G«)Oaﬁgdoa:om“ @ay® al@1n.108101 @3
AIDEGOmOIAS80 og’ mvm»aragméeeaemammm @RI L102RID @jfRo

gtmmﬂmcm@'lm“ W) OS. MGOaY’ @&Qal @RS MOV

(2) alimoeo CHOB moarveRes MSal qoemamomioel MAUD
ANamaisoom 1645-00 ®aud cata @M MEdE:1@ 2qais! amiaddalo
TUEHW omga»m"lg\mm)@oasmm“ ammmmnqd O
HERRAVIWBOEN QYo (T)émn_lv.ﬁﬂﬂ om0 el 209" ®A@DISMOYe
aldaf 2@ OO0 ARAIGON  Slonalm @R pmmeleanond
@RMATY M@BHENHAIT @ROI0Yeals WD ofl. V). cz20d0e OV
emoglav.
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APPENDIX 1

STATEMENT SHOWING DETAILS OF QUESTIONS

1 |Number of Starr;ed Notices Received and Registered 4097
2 |Number of Unstarred Notices Received and Registered 2984
3 [Total Number of Notices Received and Registered 7081
4 |Notices Disallowed 49
5 [Notices Withdrawn j; 3 B
6 |Number of Notices Admitfed as Starred ' 3284
7 INumber of Notices Admitted as Unstarred i 3745
8 |Total Number of Notices Admitted as Starred and Unstarred : 7029
9 (Total Number of Starred Questions in the Printed List 390
10 |Total Number of Unstarred Questions in the Printed List i 4205 ﬁ
11 |Total Number of Questions ! 4585
| 12 Number of Answers Received on Allotted days itself 2252
13 Number of Ansyver_s Received Late and Pub]ished as per Bulletin | 2278
(Up to the publication of Late Answer Bulletin on 30.03.2017) '
14 [Answers to be received 65
i 15 Number of Questions Answered on the Floor 45
b
16 [Number of Instances allowed to as Supplementary Questions 336
17 iNumber of Short Notice Questions Received 0
18 iNumber of Short Notice Questions Allowed 0
19 iNumber of Notices Received for Half an Hour Discussion 2
20 |Number of Halif an Hour Discussion Allowed 0




ADJOURNMENT MOTION

APPENDIX 11

CONSENT WITHHELD AFTER HEARING MINISTERS CONCERNED

SL Name of Member who gave | Minister who was .
Date . Subject Matter
No the notice heard
1 February 27, Shri P. T. Thomas and two Chief Minister To the serious situation reported to have
2017 others arisen due to increasing incidents of atrocities
against women and the reported stand of the
Government to undermine the case regarding
the assault of a film actress in Kochi.
2 | February 28, Shri Thiruvanchoor Chief Minister | To the serious situation reported to have
2017 Radhakrishnan and two arisen due to the goonda attacks and the
others alleged move of the Government to commute
the sentences of certain convicts in various
prisons.
3 March 1, 2017 Shri M. Ummer and two Minister for Food | To the serious situation reported to have
others and Civil arisen consequent on the collapse of the
Supplies and Public Distribution System and hike in price
Chief Minister of essential commodities.
4 | March 2,2017 | Shri V. D. Satheesan and two Chief Minister | To the Serious situation reported to have

others

arisen due to the discord among higher
officials of the state in Civil Service.

0¢
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March 6, 2017

Shri V. D. Satheesan and two
others

Minister for
Finance and Coir

To the Serious situation that had arisen
consequent on the reported leakage of
excerpts of budget speech to media before its
presentation

March 7, 2017

Shri Shafi Parambil and two

Minister for

To the Serious situation that had arisen due to

others Revenue and lack of effective measures (o resolve the
Housing, severe drought faced by the state.
Minister for Water
Resources and the
Chief Minister
March 8, 2017 | Shri K. Muraleedharan and Chief Minister | To the Serious situation reported to have
two others arisen consequent to the inaction on the part
of the police in the cases regarding the
suicide of two school going sisters in Valayar
and the increasing atrocities against women
and children in the State.

March 9, 2017 Shri Hibi Eden and two Chief Minister | To the Serious situation reported to have
others arisen consequent on the failure on the part of

Police to control the moral goondaism against
youth at Marine Drive, Kochi in particular
and the increasing moral policing across the
State in general.

|14



March 13,
2017

Shri Anoop Jacob and two
others

Chief minister

To the Serious situation that had arisen due to
the alleged delay in enquiry regarding the
cases of Mishel Shaji, belonging to
Periapuram, Piravom, who was found dead
near the Ernakulam wharf and the reported
lapse on the past of Police to curb the
increasing actrocities against women and
children in the State.

10

March 14,
2017

Shri N. Samsudheen and two
others

Chief Minister

To the Serious Situation that bad arisen
consequent on the reported lapse of police in

controlling violence that occurred in Tanur in’

Malappuram District.

11

March 15,
2017

Shri Roji M. John and two
others

Minister for
Education

To the Serious situation reported to have
arisen consequent on the inaction of the
Government in resolving the demands of the
students of Toms College, Mattakkara who
were on Strike in front of the Secretariat.

12

March 16,
2017

Shri M.Vincent and two
others

Chief Minister

To the Serious situation reported to have
arisen consequent on the allegations of
corruption and illegal acquisition of assets
against the State Vigilance Director.

(44
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APPENDIX III

CALLING ATTENTION

SL

No. Date

Name of
Member who
gave notice

Minister who
made
statement

Subject Matter

1 | February
27,2017

Shri S. Sarma

Chief
Minister

To the necessity to exert
pressure on the Central
Government to retain the
ration allotment of the
State which was cut short
in the name of the National
Food Security Act.

2 | February
28, 2017

Shri M.Swaraj

Minister for
Education

To the necessity to take
steps to prevent the
reported anti-student
activities prevailing in the
private  self financing
educational sector.

3 | February
28, 2017

Shri K. C.
Joseph

Chief
Minister

To the necessity to exert
pressure on the Central
Government to exempt
populated areas,
agricultural  land  and
plantation regions of the
State  from the final
notification of the
Ecologically Sensitive
Area, based on the
Kasthurirangan Report.

4 March 1,
2017

Shri C.
Divakaran

Minister for
Education

To the necessity of taking
steps to effect
appointments in the Aided
educational institutions
through the Kerala Public
Service Commission.

1343/2017.
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March 1, Shri K. M. Minister for | To the necessity 10
2017 Shaji Ports, complete the develop-
Museums mental activities of
and Azhikkal Port in a time-
Archaeology | bound manner.
March 2, Shri M. Minister for | To the necessity to take
2017 Rajagopalan Local Self | steps to get the demands of
Government, | Mahatma Gandhi National
Welfare of | Rural Employment
Minorities, Guarantee Scheme
Wakf and workers, on their service
Hajj and wage  conditions
Pilgrimage | acceded.
March 2, Shri V. D. Chief To the necessity to
2017 Satheesan Minister, constitute a Student
Minister for | Welfare Commission with
Education | statutory powers
and Minister
for Welfare
of SC, ST,
Backward
Classes, Law,
Culture and
Parliamentary
March 6, Shri S. Minister for | To the difficulties
2017 Rajendran Revenue and | reportedly being faced by
Housing people in Idukki District
due to the restrictions
imposed based on the
Niveditha P. Haran Report.
March 6, Shri V. T. Chief To the necessity to exert
2017 Balram Minister pressure on the Airport

Authority of India to take
steps to restart the service
of wide body aircrafts from
the Calicut International
Airport.
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10 | March 7, Shri N. Minister for | To the necessity to give
2017 Vijayan Pillai Local Self | compensation to  the
Government, | families of victims affected
Welfare of | by the attack of stray dogs.
Minorities,
Wakf and
Hajj
Pilgrimage
11 | March 7, Shri P. B. Minister for | To the necessity to rectify
2017 Abdul Razak Health and | the reported flaws in the
Social distribution of various
Justice social security pensions in
the State.
12 { March 8, Shri E. T. Minister for | To the necessity to enhance
2017 Taison Master | Healthand | the pension of anganvadi
Social teachers in the State.
Justice
13 | March 8§, Shri Adoor Minister for | To the necessity to recover
2017 Prakash Revenue and | the unauthorisedly held
Housing land  reportedly  being
mentioned in the
Rajamanikyam Report.
14 | March 10, Shri B. D. Minister for | To the necessity to solve
2017 Devassy Water the scarcity of water
Resources reportedly being

experienced in Ernakulam
and Thrissur Districts due
to the improper
functioning of Chalakudy
River Diversion Scheme.
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15 | March 13, Shri T. V. Minister for | To the necessity to ensure
2017 Rajesh Industries, | the overall development of
Sports and | the sports sector in the
Youth Affairs | State by resolving the
various problems

reportedly being faced.
16 March Shri Mons Minister for | To the necessity for Kerala
13, 2017 Joseph Water Water Authority and allied
Resources sections to carry out time-
bound and effective actions
: for finding solution to the
reported  drinking water
scarcity consequent on the
severe drought in the State.
17 March Shri Kovoor Chief To the difficulties
14, 2017 Kunjumon Minister reportedly being faced by
the people living in
Munroethuruthu ~ Panchayath
in Kollam District due to

its gradual submerging.
18 March Shri P. K. Minister for | To the necessity to
14, 2017 Abdu Rabb Education | expedite the establishment
of a Foreign Language

University in the State.
19 March Shri Raju Minister for | To the necessity to
15, 2017 -Abraham Public Works | reconstruct the bridges in
and the State, which are in
Registration | danger, in a time bound

manner.
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20 March Shri I. C. Minister for | To the necessity to solve
15,2017 | Balakrishnan Forest, the  difficulties  being
Animal experienced by people due
Husbandry | to attacks from wild
and Zoo, animals in human dwelling
Minister for | areas.
Electricity on
behalf
21 March Shri E. K. Minister for | To the necessity to make it
16, 2017 Vijayan Health and | mandatory to prescribe
Social only generic names of
Justice medicines.
22 March Shri Anoop Minister for | To the necessity to
16, 2017 Jacob Public Works | commence the construction
and of the proposed
Registration | Registration Complex at

Koothattukulam
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APPENDIX IV

MATTERS RAISED BY MEMBERS UNDER RULE 304

Monday February 27, 2017
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eflolgan” aleqfodg’
162 | @3 padwnlocay’ emog efizlga” 2014-15 | andaulle: | Grom
oleajods/
HENEBHUY
163 |0oH@eSM  $oGalema  @ddonta] 2014-15 | andafle | arem
efagan’” oleqfodg/
HEMBBHHUY
(i) as50 166(1) @)2r00088 BSEITYHUS
&0 | afavenad.a. ofl2emiaimomlaag
maud e mmid olom]
164 693/2016  =l.&.(af) maud 13/2016/04)@&&»%@(68@1. 11-11-2016
165 783/2016 | =l.&.(afl) maud 52016/, 24-11-2016
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(i) afaflw auoiaimeanrges oleg odgas:

Lol oleqjodsiend
oaud M09 Mo
QIBao avJedalo
166 | ca0g oocial cayoss” aawaeiafeadd | 2012-13 a@ale, olea]adge
eenidan” eNalgay” DM AP0
(i) ai50 166(1) @j6:00388 H£SLIITYHU .

@0 | o)V .ERA.6. aflgmlaInaminng

®ad ®mi® maud o)
167 139/2016 | =.&.(aN) moud 2/2016/avlagon]. 30-1-2016
168 156/2016 | si.e.(afl) maud 03/2016/aulagonl. 3-1-2016
169 671/2016 | av.e.(@naist) maud 173/2016/emo91@l. 31-10-2016
170 709/2016 |=d.e{af)) moud 183/2016/apcicnend. 18-11-2016
17 725/2016 | #.&.(a) maud 184/2016/agymdnN@a. 23-11-2016
172 726/2016 | z.&.(afl) mauad 187/2016/agcienNerd. 25-11-2016
173 768/2016 | s.@.(afl) maud 189/2016/agmmilend. 3-12-2016
174 769/2016 | &i.e.(afl) maud 189/2016/ag@imard. 3-12-2016
175 77712016 | av.o.(@r4ysl) maud 194/2016/6mo91@. 19-12-2016
176 778/2016 | #l.e3.(afl) maud 110/2016/glan. 22-12-2016
177 779/2016 | #l.&.(a) maud 111/2016/glaw. 22-12-2016
178 785/2016 | gd.ex.(afl) maud 196/2016/apcdamend. 21-12-2016
179 787/2016 | av.9.(@pqsT) maud 193/2016/0movicd. 9-12-2016
180 788/2016 ’ .a.(al) maud 112/2016/g1aus. 27-12-2016
181 789/2016 | s.e.(aN) maud 191/2016/ag@danNard. 8-12-2016
182 790/2016 | g.6.(aft) moud 192/2016/apcdmiend. 8-12-2016
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183 802/2016 | .&.(all) maud 195/2016/ag@mNenad. 20-12-2016

184 12017 =.6.(af) moud 201/2016/agcdmiand. 29-12-2016

185 4/2017 21.8.(afl) maud 1/2017/agymdemfiana. 5-1-2017

186 16/2017 #1.6.(afl) maud 199/2016/agm3enN@nd. 24-12-2016

187 17/2017 &1.8.(afl) moud 199/2016/@(0367).(1(3@(8. 24-12-2016

188 2072017 edl.a.(afl) maud 202/2016/agm3mNans. 29-12-2016

189 44/2017 a0.9.( @Rays1) maud 3/2017/omoei@s. 19-1-2017
190 47/2017 =.a.(aNl) maud 4/2017/gleun. 27-1-2017
(i) aflanw TUOIIMEEBGDS 016 j0d50:08 :
Fg .
@B Oleqjodsiaag
MN%aimo
maud QIBnYo ViR

191 [es08 @omie:00l omovlang] cesamlun! 2011-12 | soem olenpadg’
GenaBaw”

192 | caos ooy, &igaigsl, ©v emovlengl 2012-13 | eoem oleqods’
GaMAMIW] GenIodaw” aRaly’ oleq jods”

193 jco0g @mg, @03018g), @¢ emovlengl] 2013-14 | eoem oleajods”
GoHAMIW] GenIoda” BRWlg Aeqajods”

194 jemog @Reso0ley emolengl esuamwl| 2009-10 BEM-@ARAWIY”

Genioda” 2010-11 oleqodg”
2011-12

195 |emog  @mesienveesumd AUBS9Ga0q | 2009-10 |  cosm-@RWIG”

GHMAMIW] alrvo] 2010-11 oleajodg’
2011-12

196 |soamad opeug apa  esalsecay| 2015-16 TR TGRE T PN

eflaigaw” 0lGajods”

Q@aH1 o

adlmoamdau) @3

eaygeaag’




52

(197 cang gg Aane  6@vlengl 2015-16 | &o&m 016no8S’
cauamIW amIdaw’
198 | oesenind antayleniay” efiglgaw” 2014-15 UBatfl
oleqods!
BHEN SR
199 | olaoomileNegeum ajocaaumay’ eflatgan’ 2015-16 Q1@
oleqlodsg’
() ai50 166(1) @j»00388 HSLIOTYUS .
@D | a)V.ERa.a. anmomm@rmm@
®mId ®mid maud Ojkelo]
200 752/2016 | ®.8.(afl) maud 199/2016/2). pailag)a. 3-12-2016
'L201 312017 . a.(afl) maud 01/2017/ 1. puslag)ad. 13-1-2017
(i) efaflw muosamaBges olea 0B85
’ T
@0 deqadglend
Doud MaNdalMo
QU@no aViB00le
! .
202 | emog momnom omm aflayosyoay,  2015-16 aBatflde: 0leeodg”
aoedavlod

Q) at50 166(1) @J00088 HSLIOTYL

@0 | apaviend.e. aflLemoaimalend

®mid maud maud ool
203 698/2016 | g.a.(af)) maud 60/2016/s2ad. 14-11-2016
204 743/2016 |=.&.(a) moud 61/2016/sa@. 30-11-2016
205 744/2016 |=ml.&.(aM) maud 62/2016/s0qs. 21-11-2016
206 762/2016 | gl.8.(~N)) maud 67/2016/s008. 16-12-2016
207 775/2016 | @l.&.(adl) maud 68/2016/som. 21-12-2016
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208 474/2016 | e.@.(aN) maud 08/2016/agavnzmanl. 13-7-2016
209 738/2016 | =:\.&.(aN)) maud 39/2016/0@4&0@)@“(\»%(\»1. 1-12-2016
(i) aflaflw quoonimenges 016af0055:08 :
0] dleqjodsleng
maud MUD%alMo -
U@ato QUIfchlel
210 | mamyad oadalg 1}5" aoar}  2015-16 8@6M 016ajods”
aw@snglay”
211 |{e®08 qUodUNIm  EIILINIMIW 2014-15 QBafld 016e0dS”
MoRBHUET GHIDaHad
212 | eo0g @RIV woqyl  2010-11, @Rwlg’ oleqjods;
OB menwdel 1 201112 AU GSHOE-
oleajods’
(1) aigo 166(1) @r00988 &SOIOTYDHUB *
BB | af)V.eRad.6. B INOTORG
e R maud (MW
213 753/2016 | =l.s.(ad) maud107/2016/g1aw. 14-12-2016
214 754/2016 | &1.e.(aN)) maud 108/2016/mau, 15-12-2016
215 34/2017 | #.8.(agoagav’) maud 0]/2017/n_ﬂm>%am. 19-1-2017
216 35/2017 | g).&.(afjong)av’) maud 02/2017/nﬁapa3‘;éa01. 19-1-2017
(i) ofloflw MO0 IMEBEHS 162 fI856:08
(€% oleqjodsleag
mid mundalmo
QBeao uIBd0lo
217 | eoowm” & @iwrm” ewarlgfoadd] 2013-14 | andane oleqjodgo
GB:0@0JCG0atd 30al’ Ghog eflalgan’ BTN DB HBo
218 | @ywooay almfle” @ealmglay” emeg| 2014-15 | andae aleqjods’
efglgaw”
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(i) 2150 166(1) (@ )b2088 HSLITYHUF

@2 | aavand.a. ofl@emaaimanilon
mud maud maud o)
219 727/2016 | sl.&a.(af)) maud 14/2016/agau. 26-11-2016
220 784/2016 | ml.&.(af) maud 17/2016/agau, 21-12-2016
(ii) ofaflw TuoInImsImEeSs 016afIBGH08
) o1csrgo<3§i6m§
maud TRnoeime lBato Gatilchlel™
221 | qoGRatm G:0Bq]60auM a0ad” | 2015-16 aBatfld: Sleaods’
08 elglgay”
222 | cayg” anodlow” 6B G0nMaE 2015-16 ap@ale 0leqods”
R0a0’ cHH0g eflalgay’
(1) 2150 166(1) @)B20488 HSLIOTYHUE
@0 | o)V ERAE.63. afiLaniaimomlnng
omid ®mid maud o)
223 | 460/2015 |=.&.(af)o.agyov) maud 4/2015/avlagan. 13-7-2015
224 83/2016 | #).8.(ag)o.adaV) maud 2/2016/avlagyawl. 23-1-2016
225 | 467/2016 | g1.a.(agyo.apad) mmud 8/2016/alagaus. 30-6-2016
226 - maud 920049/aw1l/2016/agyac& avlagavant. | 14-11-2016
227 | 627/2016 |s.a.(aN) maud 91/2016/q1awsl, 7-10-2016
228 | 628/2016 |el.&.(af) maud 92/2016/g1aw0. 7-10-2016
229 | 629/2016 |e.a.(a) maud 93/2016/glau. 7-10-2016
230 | 673/2016 | =.&.(al) maud 168[2616/0;31«8. 4-11-2016
231 { 687/2016 | sl.&.(af) maud 992016/l 11-11-2016
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80a0” DAY

232 | 6882016 |ml.&.(af)) maud 100/2016/g1oun. 15-11-2016
233 | 689/2016 |s1.@.(aN) maud 10/2016/glaw. 15-11-2016
234 | 7472016 |=1l.a(af)) maud 176/2016/adm. 8-12-2016
235 | 7482016 |ed.a.(aN) maud 177/2016/acad. 8-12-2016
236 | 750/2016 | e.@.(aM) maud 105/2016/g1aun. 14-12-2016
237 | 7512016 | ed.e.(aft) maud 106/2016/qlau. 14-12-2016
238 | 782/2016 |e).&.(aN) moud 188/2016/amm. 22—12-2016
239 | 786/2016 |=).a.(aN) maud 189/2016/acia. 26-12-2016
240 32017 . 6.(afl) maud 26/2016/aagycu. | 23-12-2016
241 172017 | &.&.(af) maud 1/2017/eagaun. 3-1-2017
242 28/2017 | &.e.(af)) maud 27/2016/eagan. 28-12-2016
243 43/2017 | g.8.(af) maud 01/2017/ghcus. 24-1-2017
(i1) aflanw U0 IMEBBGNS 016 j0B85608 :
S0 u0dalMo oleqodgload
omis aldatto auiEoale
244 | #r0altsogd @R0F” @Ryavlgd mmowd|  2015-16 BHOG MVoMNIM TVMUE

QAUJUNOOWHRG].5] avl.

@R’ ag). 2. Oleajods’

245

Hhoaltsogd apaj aparlgd mmoas|  2015-16

830n0" DM Y

adlmomay’ @resveaneny”
(cwoetyo I&ID)
@G CWaud

@RONDENE Y’

1343/2017.
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246 | g8 Moaundm aoawlg” Alda 2015-16 MBsag® @Rylg’
0160J0dg"
247 | cmes aflmadasiy@d| 2015-16 ). @R af). 2. QeS
G 0B {G0AHW @Jemyd arly” 0leqfods’
248 | a0 aayg’ aoImoadasyed 201314 | 00N Aogpdy
af)BBoe oMY’ eftalgan”
@D @O
MBS 413amo | UG Gal®’
249 | 2016 14 |2016-02! es08 wmallmlewow (2-00 maud) CRE:
250 | 2016 15 |2016-001 c&08 GRSITVOOM  aUDHEY  MedHainlwl
(ceB3Lm) GRyE;.
251 + 2016 16 |[2016-se1 eoog wmalmlewaw (3-50 maud) eyg;!
252 | 2016 17 |61 a0l quggattad (co08 @Ragonag’) @rg;,2015.
253 | 2016 18 |6l 608 abdlmomay’ arg;’,2016 eraj ooy’ moogo.
254 | 2016 19 |2016-pa1 e®He8 OMGAUQG-@ERIBOMS  AVoO@IEM
(eesu) G
255 @ 508 5B anlaV” @ayaf’ m)&g“m)“ moe:&cm«maﬁ
2016 20 |(@peadgeacd) @nyg;;2016.
256 | 2016 21 |31 ear08 BRALIGENGIY HaItiHan@d anere” (@peaafenag)
@ng;; 2016.
257 | 2016 22 | 2016-ee1 ezl OlGgHRMG G’ (e83VON) aRE;.
Q/liNgo CBRJOTDAIPA .
&0 ATV @3, 6. afl@amIainem1ea]
maud maud maud oo
1 589/2016 | &.&.(aft) maud 217/2016/ca000. 16-8-2016
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2 5912016 | =.e.(@radgl) maud 2649/2016/ca00o. 27-8-2016
3 609/2016 | efl.@.(apAdQ).) maud 2887/2016/ca0%. 19-9-2016
4 618/2016 | =m1.&.(ag)ongav’) maud 249/2016/¢and0. 29-9-2016
5 621/2016 =.a.(@ndgl) maud 2975/2016/can%. 27-9-2016
6 622/2016 | &dl.&.(agloag)av’) maud 253/2016/can00. 4-10-2016
7 63172016 =.6.(ardgl) maud 2916/2016/cango. 20-9-2016
8 633/2016 | =.63.(af1) maud 21/2016/gAag)cus. 5-10-2016
9 634/2016 | m).&.(aN) maud 22/2016/zag)an). 5-10-2016
10 635/2016 | =l.83.(a)) maud 23/2016/2lagaw. 5-10-2016
1 636/2016 | m1.&.(aN) maud 24/2016/eagyani. 5-10-2016
12 637/2016 | sl &.(afl) maud 25/2016/21agyan. 5-10-2016
13 638/2016 21.8.(a) maud 26/2016/zagcw]. 5—10;2016
14 640/2016 =.&.(aradgl) maud 3013/2016/can. 1-10-2016
15 64172016 | gil.@.(ag)ongmy’) maud 254/2016/caoo0 4-10-2016
16 642/2016 | =.&.(afoagav’) moud 255/2016/cans0. 4—10—20_i6
17 644/2016 | 2. 8.(agoagymv”) moud 257/2016/ca00. 14-10-2016
18 646/2016 | maud 77989 agavagyary’ag) 2/2013/Gand0. 14-10-2016
19 655/2016 | =.8.(ag)oad)av’) maud258/2016/ca000. 18-10-2016
20 656/2016 | €).8.(ag)oagaV’) mauAd 2.59/2016/30030. 18-10-2016
21 657/2016 2.8.(af)oag)aV’) maud 260/2016/can30. 18-10-2016
22 658/2016 2.8 (ag)oag)aV’) mmud 261/2016/can00. 18-10-2016
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23 587/2016 | =.&.(afl) maud 90/2016/c6:0-80al 29-8-2016
24 604/2016 | =1 &.(af)) maud 93/2016/e5:0-80al 1-9-2016

25 613/2016 | 2.a.(afl) maud 97/2016/c:0-630a 1. 20-9-2016
26 632/2016 201.8.(afl) maud 99/2016/¢#0-830a . 7-10-2016
27 643/2016 | ml.a.{aN) maud 100/2016/es0-830al 15-10-2016
28 654/2016 . a.(aN) moud 101/2016/e8:9-82at. 20-10-2016
29 40/2016 a.9.(@Raysl) maud 2/2016/e:0.@.qu. 7-1-2016

30 645/2016 av.0.(@ra)sl) maud 48/2016/@.@.ql. 14-10-2016
31 435/2016 | =.&.(aN) maud 3/2016/cucu. 19-5-2016
32 447/2016 | =.a.(aN) maud 102/2016/agcimiand. 27-6-2016
33 623/2016 | gil.e.(af)) maud 156/2016/agodmNanad. 24-9-2016
34 624/2016 | qv.9.(@p4ys1) maud 157/2016/emovia3. 4-10-2016
35 626/2016 | m1.a.(a) maud 90/2016/gaw. 6-10-2016
36 653/2016 | &1.6.(agoagyav’) maud 96/2016/g1aw. 21-10-2016
37 660/2016 | av.9.(@Rays) maud 165/2016/6@o¢1@d. 26-10.2016
38 661/2016 @0.9.(@RaysT) moud 166/2016/omoe1@d. 26-10-2016
39 662/2016 a.9.(@naysl) maud 167/2016/omos1a@3. 26-10-2016
40 663/2016 | gl.e.(af)) maud 168/2016/agacimNana. 26-10-2016
41 667/2016 m1:63.(n_ﬂ) maud 59/2016//soab. 25-10-2016
42 568/2015 | =.a.(af) maud 53/2015/ agavasmanl. 25-8-2015
43 630/2016 | sfl.a.(af) maud 59/2016/aNaweniyan). 1-10-2016

44 830/2015 2.a.(af) maud 38/2015/agac&avlagovanl. | 5-12-2015

45 8312015 g.a.(aN) mMud39/2015/ agjat&alagavawl. | 5-12-2015
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2017 m0daf 1, enywad

aigo 47(2) @000 HILIDMal@T: MadlOYBH GINPJOQYIN DOMATBUY
MUEQHS CBUYOCDOI :

mloacve auemsMe MEH(@ allaMalSOOm G210830 MU
13 2 4462
I3 7 3281
13 ' 9 2550, 3984
13 1 915
13 12 2848, 4224, 4704
13 13 10, 2802, 3011
13 14 485, 942, 1115, 2103, 4417, 5494
13 15 1670, 3600
13 16 123, 199, 939, 1732, 1870, 2687, 2703,
3203
14 1 57, 443, 904, 945, 1037, 1118, 1124,
1355, 1635, 1827, 2163, 2193, 2232,
2315, 2374
14 2 39, 85, 86, 91, 126, 143, 148, 901, 902,
911, 1045, 1288, 1317, 1634, 1646, 1827,
1871, 2152, 2226, 2252, 2308, 2470,
2630, 2642, 2694, 2731, 3097, 3278,
3315, 3680, 3754, 3763, 3786, 3930,
3966, 4199, 4214, 4314, 4615, 4878,
4948, 5244, 5285, 5975, 6148, 6152,
6310, 6312, 6387, 6422, 6436, 6481

2017 @084 2, alyovo

2016-021 MIMIEWIS EPAIGRIIG:Mo EDULOBDA ) :

2017 2085] 6, @®:ud

MADIWOS dhoaltsoad @ souwlgd mmoelend 2016 @0da/ied @RAMVIM
QAUGHOOT OQUD, 3 aflgonomlemeiss 0leqa))ds’ G2U0 0Pl
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2017 @0daf 8, enywad

algo 236(5) @)oo :
O N -
BIRIDIBIY i DIHHBOS aflvaBlowdo
. auomiomld: | 0168
aoenidy’ oalgl RS auemwlae maud
Ql@aHo mmuad
XIV—aneymo »oayaEed | 2015-16 5 1, 23891011, 12,13,
14, 15, 18
XITI—avagaoeauaimo 2015-16 5 22,23, 24,25
II—@Ema®IQe e3aimuinpe | 2014-15 4
2015-16
IX—megumuioosasmaje 2015-16 5 4,6,7,14
WIrafle:avmaje
faImmIBamIemajo
2012-13 2 22,42
II—selafiealo '
2013-14 3 46, 53, 54, 85
VI—aNayoesome 2014-15 4 42,43, 47
2015-16 27, 51
VI—afNBoeioae 2014-15 | 4 72,73, 74
VI—avomiomle 2015-16 17, 18, 19
HO0Y\6BBUY
[—galago guaVoeHsMAaje 2013-14 4,6
@O LENITWMQYe 2014-15 4 28
IV—ayaimowaje 2014-15 4 21, 22, 23,24
WD
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2017 008af' 9, anovo

a0 236 (6) @000
dae @Judomm olegjodglen alvedewe
WMIBAGOM MAUD
aMIMIaDY B Qldaf /rundaimo
QI@avo
IT—avoarunom pato@eoem  (uawmg”  aflow)
EEEMOMEININNIAE, aaoindd, 2015-2016 | aimaf
@RIVNIM OBCBYINTUNBNA
III—menmyow Mmldgnoemo DEBLININ GOSN nlO1a3I0 Qdhqf
2015-2016 | (cmes BM MAa06m
DALLAIVO BHISTI)
XVII—aNayoeyoave, 5o, @YTY@SD TVLINUAN HhHI0Y Aldhaf]
aNEmIso, del, NVoTydo 2015-2016 |(oavedd Gandd ewaielfoaag]
apaiay)
XXIV—amodlep omaviengl| 2015-2016 | aom e0g81@ei0) aidaf’
GHUANYo (JUITV] CHUDAYo
0PIGHI] gy’ @Ryad” afle
XXX VII—aynimowasad 2015-2016 | qvosm@laalsye Qidsal
(8ag).9ag).0ag).S). A1LIQ)B, GHISWo)
XLI—noonme (9wdmosad| 2015-2016 | meiafieql aimaf
REINDIN®0)
XXV—aigle:e0oV aigleaidy/ 2015-2016 | aflcamaseaugBow afleavm
g afleamoes alsonesud/ Qs
MyMa ldy nNBIEERUY
af)MIUGBOS GHHIo
XI—QW%:)@mdnmo alelnldh®o 2013-2014 | oaim 3 (enad’ oaimy
XVI—6aimatmo alLinid:@o S 1aHENEOQ)
XI—slgjpeasmoje alpl0le:o 2014-2015 oaimy (esoad” oqimy
XVI—onimBatitno aleiQid:Qo B2 10HNEOY)
XI—=lgpeasmaje aleinimQo 2015-2016 oaimy (enag’ oaimy
XVI—6aitdatimo alLlQid:@o S 1HENEOQ)
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XVI—oaim8at1mo aleiniso 2013-2014 | oam 3 (22008 @ Nalaad )
XVI—6amauaoo alile:Qo 2014-2015 | oam 3 (21003 @@ Navlauad)
XXI—eammldandsmo 2014-2015 | cuna@amoem (ag)) Qldmaf
XXI—eammdandemoe 2015-2016 | saimadenoam (ag)) Adia]
XX—wpavmeinlmoamaojo 2015-2016 oaimy (eraITvJo)
y afld0emajo
XX—wevmenimosmaje 2015-2016 | emeg angd @pemodigl
U a1 EEMAOJo
XXIX—@ntl 2015-2016 | meiafzal aidaf
81 eaxeg avlodailg’ eNalgan”
aylad  pRwnlo@nd’  csnog
eflalgay”
XXX VII—aiyauavowsenud 2013-2014
BRYESIMIY’ eflalgar”
oo’ apad madawayloc
GanddRlosmy’ eflglgal”
i@ owrylecdny’  esHeg
eflaigaw” l
XXXVI—ayamoodmsid 2014-2015 | @enegomoqy” eflalga”
o ol madavaylond
GaD2ARTou Y’ eflalgany”
XXXVII—aiyaiavoweasud 2015-2016 | soamdad avlaadn” eflalgay”
XXXIII—morvysmiawme 2015-2016 | acruyeniowm Al
XXIV—emovleje  amavielng] 2010-2011 o®viejo ajmowlanavoje (=)
GCHHUAOJo (JUITV] GAHAN]o QUdhaf
XXIV—amaslejo 2014-2015 | o®0o9@3 GBSO IQo
o@2%120816aHN0o @IVl QIR H 616m§6me'|.9,o'3, @leel
eAUDOJo
XL—@ogeausmsud 2015-2016 | @ogsu aldaf
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GH08 B0GaHld qudqluhelauwoel

XXIX—gas) 2015-2016 cong  eodf  eavaionlead
’ C0Ba GO
XXIX—gasd! 2014-2015 |esos enag’  eawalelafonag”

Gh0Bq|G0UM

XV—oanmaciaon”

2015-2016 | enin@acoaom”

XXX—easyo

2015-2016 | costypnn@ai®@Em
2GRN HI0Y Qo |

2017 @0daf 14, eaidg

(1) 150 166 (1) @)r20g88 &S0100Ys0s:

@B M| ag)av @R 3.8, mnud Qngermmmmmmt@
maud oo

1 798/2016 =l.a.(@Radgl.) maud 23-12-2016

: ' 3713/2016/ca020.

2 26/2017 2.8, (af)) maud 32/2016/an& 27-12-2016

ag)@pAal.

3 39/2017 =l.a.(epadgl) maud 16-1-2017
114/2017/@a0%0. ’

4 41/2017 =l.6.(aradgl.) maud 16-1-2017
113/2017/@an%0.

5 57/2017 . 8.(af)oag)v”) maud 3-2-2017
19/2017/a000.

6 69/2017 2. 8.(af)oagyav’) maud 7-2-2017
20/2017/8a000.

7 82/2017 mamid 11186/amn3/ 13-2-2017
2017-1 /ane,

8 83/2017 maud 11186/an3/ 13-2-2017
2017-11 /anes:

1343/2017.
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9 84/2017 maud 11186/a3/ 13-2-2017
2017-111 /aNes”
10 85/2017 maud 11186/a13/ 13-2-2017
2017-IV /anes
(ii) aflaflw qupoaimeamges 0lag o858 :
@0maud munJalMo deatodsion
QBaHo M [cxalell
11 €GB8 TUounIm Qflge 2011-12 adafl e eateinf
MVoGQIBM aldlmusiam] 2012-13 BEMNBERHUD
. Gh({Bo
12 DI HSERIGR] 2010-11 2EEM 0B jods’
al0B66” (9560 010806
13 DRI’ OSCHIBH] 2011-12 2e6m 01ealods’
atoBa8” (056K nlodes)
14 0LIGHIM G’ HSCHB] 2013-14 @8esm 016qjodg”
al@H9” (95650 a108He)
(1) atgo 166 (1) @)00988 HSCITYSHUE !
r
@amaud )V @Ra.8. maud afl=emoaInamlan
maud ool
15 68/2017 0.9, (09H0VEOD) 7-2-2017
maud 1/2017/ause. &0.01.
16 38/2017 av.9.(afl) maud 17-1-2017
’ 8/2017/0cum 3
17 49/2017 av.9.(@rajsl) maud 19-1-2017
4/2017/®.avie.qu
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18 61/2017 a0.9.{@0.94S1) mauad 28-1-2017
5/2017/@. 008,01
19 40/2017 g.8.(afl) maud 13-1-2017
6/2017/ca:0-6330t,
20 58/2017 2.&.(atl) maud 21-12-2016
115/ 2016/¢®:0-630a"
21 67/2017 g.a.(al) maud 12-1-2017
4/2017/ ¢@2-a0al,
22 76/2017 g.a.(afl) maud 14-2-2017
9/2017/c8:0-630a
(ii) aflafiw U0 IMEEIBEOS 1@ 985608 :
(&MIIAG Mu0da Mo Oeqfodslon
UBato MJRINIe
23 eH08 ey alid @Ryaj” 2015-16 Q10Ba @
DB@goTYHaid adlmommy” oTérHodg“
G»0Bq e0aum aflalgay”
(1) ai50 166 (1) @j200088 @SLDTYHUE
@omaud af)aVi@RAd.8. MOUA Qﬂmammm’lmg
mmud oo
24 70/2017 21.8.(al) maud 10-2-2017
1/2017/<wsgdém@<aam.
25 - maud od.mN.1599/ 12-8-2015
2013/eo 1(snf).




66

(i) aflaflw quosaInaBEes 016e 085608

(&omauad rundalo Oleqpadsio
UBaHo TuJEdQlo

26 CH08 GIRY” 00a3E)o 2015-16 adafls: dleqfodge
avaielq foaag’ ¥allepeleattNcr
€B:0BG0auM eflalgaw” ecg;g“ongo

27 CHOZ GaNOTY 2014-15 adafle  01ee[3ds”
eanaieio fonag’
@00 |G0aum eflalgan’”

28 GHOY @RS B 001 2011-12 @Ry’ 6leaods’
amasiengl caramlun
GeUOBW”

29 CHO8 @RS B0e) 2012-13 aRWlg” dleajods”
ama¥lengl gauamlwl
GenIoA”

(1) at50 166 (1) @)00388 HSETYBHGE
l@n maud af) T @3, 8. mmud s oq molon
mauad OGN
30 7272017 22.8.(af) moud 13-2-2017
3/2017/s0ad.
31 66/2017 221.83.(af)onm) V) maud 25-1-2017
172017/ agyarvogan.
32 75/2017 21.8.(afl) maud 14-2-2017

06/2017/ghoun.
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(i1) aflaflw U0 IMEBGNS 016 {85608 :

(GHOMMUR MUNJA 1Mo Neajodsion
QiBnHo aruIR2QIo
33 cHm08 CaRg’ Sedapeuad 2013-14 QBB
C0B e0aund eflalgay” oleaods”

(i) 2150 166 (1) @j20988 HSCIAYL0B

@&amaud ag)aV. @RA. 8. Mmaud aflBamoa momlon
mmud o)

34 45/2017 - ®l.8.(afl) maud 25-1-2017
02/2017/g1an.

35 46/2017 2.8.(afl) maud 25-1-2017
03/2017/ghun.

36 94/2017 av.o.(@p) maud 21-2-2017
23/2017/wmo

2017 mo@af 15, enywad

(1) ovomunom aqudeesdlend allaio muocm@leafisy m@o—2017-003 @0s”
26uy@D] . allemoo®] aflewad (suo%o«m»" Qla}

(2) aige 47 (2) @o000 ®IO9AJOQYAD GaNEBYERES 0QaISIQo  @RAIY
QINOTVADoe  AQaIST  M@HAUIB MIWIHHIBIBMIMSB  HOO6Mo
06N HH @3 ecggg"s)mqgo G JOTD sy

mloarve avemsmo MU allamalSOO® GalByo MU
13 8 11
13 9 2398

13 10 598
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13 1 2120

13 12 2145

13 14 3340, 3422

13 15 3636

13 16 2634

14 1 29, 355, 2348

14 2 131, 141, 142,1338, 1349, 1351,1879, 2635, 2682,

4099, 4131, 4132, 4146, 4191, 4195, 4233, 4235,
4238, 4434, 4913, 4930, 4932, 5221, 5227, 5306,
6258; 6407, 6411, 6426, 6480




| APPENDIX VI

STATEMENT SHOWING THE DETAILS OF BILLS PASSED, DATE OF INTRODUCTION,
AMENDMENTS RECEIVED, DATE OF PASSING ETC.

Amendments received Number of Members i
Date of participated in the
SL Introductio Befor;:;jf:;/nce to ::ﬁer reference Clauses - discussion ) Date of
No | Name of Bill n Select Committee Subject/Select Time Passing
Of the Bill Committee taken
Ordina- | Cir- Sub- Cir- | Recom After (HM)
nee culat- | ject/ cula- | -mittal Before | reference ’
Disappr | jon Select | tion reference | to
-oval Com- to Subject/
Motion mittee subject | Select
Commi- | Committ
ttee ee
) 2) G) @ G) © )] ®) [£)] 10 (¢8)) (12)
i The Kerala
1| Motor Vehicles
Taxation - 104 | 104 | 105 | 105 88 17 24 |0046 |15-03-2017
(Vahdatlon) 02.03.2017
Bill, 2016. (Bill
No. 29).
* The Industrial
2 | Disputes
(Kerala
A_mendment) 13.03.2017 | - 104 104 105 {105 21 6 4 00.16 | 16-03-2017
Bill, 2016.
(Bill No. 30).

}T/he Bill was introduced by M/F Public Works and Registration for M/F Labour and Excise
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* The
Minimum
Wages (Kerala
Amendment)
Bill, 2016. (Bill
No. 33).

13.03.2017

104

104

105

105

37

00.50

16-03-2017

*The Kerala
Shops and
Commercial
Establishments
Workers' Welfare
Fund
(Amendment)
Bill, 2016.

(Bill No. 35).

13.03.2017

104

104

105

105

57

00.22

16-03-2017

The Kerala
State
Commission for
Minorities
(Amendment)
Bill, 2017. (Bill
No. 39).

02.03.2017

40

104

104

106

106

21

15

27

01.38

15-03-2017

The Kerala
Appropriation
Bill, 2017
(Bill No. 44)

13.03.2017

01.09

13-03-2017

*The Bill was introduced by M/F Public Works and Registration for M/F Labour and Excise

0L
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RN

The Kerala

Appropriation
(Vote on .
;\ccount) Bill, 5032017 54 18 "01.39 | 15-03-2017
017

~3

(Bill No. 46)

The Payment of
Salaries and
Allowances
(Amendment) 13.03.2017 1 1 00.02 16-03-2017
Bill, 2017. (Bill

No. 47).

]
1L
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APPENDIX VII
Salient Features of the Bills

THE KERALA MOTOR VEHICLES TAXATION
(VALIDATION) BILL, 2016

In Fathima- Shirin V's. Joint Transport Officer, Kayamkulam {2013(3) KLT
945], the Hon'ble High Court of Kerala has held that the purchase value of a
vehicle as defined in clause (e) of section 2 of the Kerala Motor Vehicles Taxation
Act, 1976 (19 of 1976) cannot be determined by adding with its price the Value
Added Tax, customs duty and other charges. From the 1st day of April, 2007, the
purchase value of the vehicles for the purpose of levying vehicle tax was assessed
by adding the Value Added Tax, cess and customs duty. Many cases were pending
before the Hon'ble High Court of Kerala seeking refund of the amount of vehicle
tax to the petitioners concerned which is already collected in this manner after
assessing the purchase value of the vehicles. If such amount is to be refunded to the
petitioners concerned based on the said judgment of the court, it will cause huge
financial liability to the Government, In order to overcome this, though the
definition of the term "purchase value" in clause (e) of section 2 of the Kerala
Motor Vehicles Taxation Act, 1976 (19 of 1976) was amended by incorporating the
Value Added Tax, Cess and Customs/Excise duty by the Kerala Finance Act, 2014
(29 of 2014), giving retrospective effect from the 1st day of April, 2007, the acts of
determining the purchase value of the vehicles in the above manner and assessing,
levying and collecting vehicle tax from the said date to the 23rd day of July, 2014,
the date of publication of the Act in the Gazette, have not been validated.
Therefore, the Government consider it necessary to enact a law to validate the
assessment, levy and collection of vehicle tax and all other proceedings taken

during the said period in this regard.

2. The Bill seeks to achieve the above object.
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THE INDUSTRIAL DISPUTES (KERALA AMENDMENT) BILL, 2016

The Government of India requested the State Government to consider
necessary amendment in the definition of the term 'workman' in the Industrial
Disputes Act, 1947 (Central Act 14 of 1947) to the effect that the sales promotion
employees be brought within the purview of the Act, as applicable in the State of
West Bengal. The sales promotion employees in this State are also filing
representations from time to time to the effect that they may also be brought within
the ambifof Industrial Disputes Act, 1947.

The Bill seeks to amend the Industrial Disputes Act, 1947 in its application to
the State of Kerala, to achieve the above object. .

THE MINIMUM WAGES (KERALA AMENDMENT) BILL, 2016

As per sub-section (1) of section 20 of the Minimum Wages Act, 1948, at
present the claims under this Act are to be heard and decided by an Officer of the
State Government at the level of Labour Commissioner. As there are practical
difficultics in enforcing this provision in diffcrent areas of the State, Government
have decided to appoint officers of the State Government not below the rank of
* Deputy Labour Commissioner in the place of Labour Commissioner for deciding
the claims under the Act. At present the claim petition of an employee under the
Minimum Wages Act, 1948 is decided by the procedure specified in section 20 of
the said Act. As per sub-section (5) of section 20 of the said Act any amount
directed to be paid by the authority can only be recovered through Magistrates.
This procedure causes unnecessary delay in recovering the amounts due.
Therefore, Government have decided to amend the said provision in the Act in its
applicability to the State of Kerala so as to enable the authority to recover the
amount as arrears of revenue due on land from the employer or such other person
who has been directed to pay the amount. :

The rates of fine specified under various provisions in the Act have also
become obsolete and need to be enhanced for the effective implementation of the
provisions of the Act. Hence it is also decided to amend sub-section (4) of section
20, sections 22 and 22A of the Act, suitably by enhancing the amount of fines
specified under these sections.

The Bill seeks to amend the Minimum Wages Act, 1948 in its application to
the State of Kerala, to achieve the above object.
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THE KERALA SHOPS AND COMMERCIAL ESTABLISHMENTS WORKERS'
WELFARE FUND (AMENDMENT) BILL, 2016

There is no provision regarding the refund of contribution either in the Kerala
Shops and Commercial Establishments Workers' Welfare Fund Act, 2006 or in the
Kerala Shops and Commercial Establishments Workers' Welfare Fund Scheme,
2006. A provision has been incorporated in the Kerala Shops and Commercial
Establishments Workers' Welfare Fund (Amendment) Act, 2008 for the refund of
the contribution made by the members who are unable to work, for a period of
more than two years due to permanent physical infirmity or has completed the age
of sixty years. But, at present, there is no provision in the said Act for the refund of
contribution made by the members who had left the Welfare Fund after getting
employment or to the dependants of the member who is not eligible for getting
financial assistance after death.

Persons who got employment in the Government or semi Government
institutions while they were members of the Kerala Shops and Commercial
Establishments Workers' Welfare Fund, and the dependants of those persons who
died before the period specified for getting financial assistance on death have
submitted application to the Board for getting the amount remitted as contribution.
Since no provision in this regard is included in the Kerala Shops and Commercial
Establishments Workers' Welfare Fund Act, it is not possible to take decisions on
the applications. In the above circumstances, on the basis of the recommendation
of the Kerala Shops and Commercial Establishments Workers' Welfare Fund
Board, the Government have decided to amend subsection (4) of section 3 of
Kerala Shops and Commercial Establishments Workers' Welfare Fund Act, 2006,

The Bill seeks to achieve the above object.

THE KERALA STATE COMMISSION FOR MINORITIES
(AMENDMENT) BILL, 2017

Section 3 of the Kerala State Commission for Minorities Act, 2014 (5 of
2014) provides for the constitution of Kerala State Commission for Minorities.

2. Clause (b) of sub-section (2) of section 3 of the said Act provides that the
Commission shall consist of a member belonging to another minority community



75

in the State and having special knowledge in matters relating to minority,
nominated by the Government. The Government have decided to amend the said
section by substituting the letter "a” for the word “another” for the smooth
functioning of the Commission.

3. As the Legislative Assembly of the State of Kerala was not in session and
the above proposal had to be given effect to immediately, the Kerala State
Commission for Minorities (Amendment) Ordinance, 2017 (1 of 2017) was
promulgated by the Governor of Kerala on the 2nd day of February, 2017 and the
same was published in the Kerala Gazette Extraordinary No. 203 dated 3rd
February, 2017.

4. The Bill seeks to replace Ordinance No.1 of 2017 by an Act of the State
Legislature.

THE KERALA APPROPRIATION BILL, 2017

The Bill is introduced in pursuance of clause (1) of Article 204 of the
Constitution of India read with Article 205 thereof, to authorise payment and
appropriation of certain further sums from and out of the Consolidated Fund of the
State of Kerala required to meet the supplementary expenditure charged on the
Consolidated Fund of the State of Kerala and the grants made by the Legislative
Assembly for the expenditure of the Government of Kerala for the Financial Year
2016-2017.

THE KERALA APPROPRIATION (VOTE ON ACCOUNT) BILL, 2017

The Bill is introduced in pursuance of clause (1) of Article 204 of the
Constitution of India read with Article 206 thereof, to provide for the appropriation
out of the Consolidated Fund of the State of Kerala of the moneys required to meet
the expenditure charged on the Consolidated Fund of the State and the grants made
in advance by the Legislative Assembly in respect of the estimated expenditure of
the Government of Kerala for a part of the Financial Year 2017-18.

THE PAYMENT OF SALARIES AND ALLOWANCES
(AMENDMENT) BILL, 2017

As per sub-section (513) of section 8A of the Payment of Salaries and
Allowances Act, 1951 each of the two staff of every Member is entitled to get an
amount of rupees twelve thousand and five hundred per mensem as staff
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allowance. As the monthly payment presently given to the staff is so meagre,
Government have decided to enhance the amount from rupees twelve thousand and
five hundred to rupees twenty thousand per mensem by amending sub-section
(513) of section 8A of the Payment of Salaries and Allowances Act, 1951. As per
Section 813 of the Act, every member other than the Speaker, the Deputy Speaker,
the Leader of Opposition, the Chief Whip and the Ministers is entitled to avail
interest free Vehicle Advance up to rupees five lakhs and House Building Advance
up to rupees ten lakhs at a reduced rate of interest. Considering the manifold
increase in the price of vehicles and building materials, Government have decided
to enhance the amount of Vehicle Advance from five lakhs to ten lakhs and House
Building Advance from ten lakhs to twenty lakhs by amending section 813 of the
said Act.

The Bill seeks to achieve the above object.



APPENDIX VIII

Details of Bills referred to Subject Committees
and Reports of the Subject Committees presented

Subject Date of Date of Date of By whom the Report was
SL. Name of Bill Date of Committee reference to meeting of presentation presented
No Introduction | to which Subject the Subject of Report .
referred Committee Committee
m @ 3) O] &) ()] (U] ®
1 | The Kerala Motor
Vehicles Taxation
(Vi ali dation) Bill, 02.03.2017 v 02.03.2017 07.03.2017 09.03.2017 WMll:suste; ;or I"ublu.:
2016. (Bill No. 29). orks and Registration
2 | The Industrial
Disputes (Kerala - N
Amendment) Bill, 13.03.2017 VII 13.03.2017 13.03.2017 14.03.2017 Minister for Electricity
2016. (Bill No. 30).
EY
3 | The Minimum
Wages (Kerala o )
Amen dment) Bill, 13.03.2017 VI 13.03.2017 13.03.2017 14.03.2017 Minister for Electricity
2016. (Bill No. 33).

LL



T

The Kerala Shops
and Commercial
Establishments
Workers' Welfare
Fund (Amendment)
Bill, 2016.

(Bill No. 35).

13.03.2017

vil

13.03.2017

13.03.2017

14.03.2017

Minister for Electricity

| The Kerala State
Commission for
Minorities
(Amendment) Bill,
2017. (Bill No. 39).

02.03.2017

02.03.2017

09.03.2017

10.03.2017

Minister for Local Self
Governments, Welfare
of Minorities, Wakf
and Hajj Pilgrimage

The Payment of
Salaries and
Allowances
(Amendment) Bill,
2017. (Bill No. 47).

13.03.2017

XIv

13.03.2017

13.03.2017

14.03.2017

Chief Minister

8L
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APPENDIX IX

STATEMENT SHOWING THE DETAILS OF BILLS PUBLISHED AND DATE OF CIRCULATION TO MEMBERS

SL Name of Bill Date of Publication Date of
No. Circulation
M . ®) ©) @
1 | The Minimum Wages (Kerala Amendment) Bill, 2016.
(Bill No. 33). 21-11-2016 22-02-2017
2 | The Kerala Repealing and Saving Bill, 2016. (Bill No.34).
25-11-2016 22-02-2017
3 | The Kerala Shops and Commercial Establishments Workers'
Welfare Fund (Amendment) Bill, 2016. (Bill No. 35). 15-12-2016 22-02-2017
4 | The Kerala Government Land Assignment (Amendment) Bill, 07-12-2016 22-02-2017
2016. (Bill No.36)
5 | The Thiruppuvaram Payment (Abolition) Amendment Bill, 05-01-2017 22-02-2017
2016.(Bill No.37). :
6 | The Kerala Public Service Commission (Additional Functions as 13-02-2017 22-02-2017
respects certain Corporations and Companies) Amendment Bill,
2017. (Bill No.38).
7 | The Kerala State Commission for Minorities (Amendment) Bill,
2017. (Bill No. 39). 25-02-2017 27-02-2017
8 | The Kerala Appropriation Bill, 2017. (Biil No. 44). 09-03-2017 12-03-2017
9 | The Kerala Real Estate (Regulation and Development) Repeal Bill, 07-03-2017 09-03-2017
2017. (Bill No.45). ’
10 | The Kerala Appropriation (Vote on Account) Bill, 2017. 14-03-2017 14-03-2017

(Bill No. 46).

6L



11 | The Payment of Salaries and Allowances (A.mendx;ent) Bill, 2017. 10-03-2017 12-03-2017
(Bill No. 47). .
12 | The Kerala Finance Bill,2017. (Bill No.48). 13-03-2017 14-03-2017
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APPENDIX X
Details of Motions for leave to introduce Private Member's ‘Bills moved on
' 10003/2017.
SL Name of the Bill Member in Result
No. charge
The Kerala Hotels and
_Restaurants' (Maintaing of Withdrawn by
1 Standards and Control of Shri. D. 'K. the Member with
Murali out any assurance
Quality and Price of Food and
Beverages) Bill, 2016
The Kerala Scheduled Tribes Shri. Purushan Discussion
2 Indigenous Language and Kadalundy
Culture Protection Bill, 2016 inconclusive
The Kerala Preservation, Shri. A. Pra deep Discussi
3 | Maintenance and Construction Kumar Ss1on
of Playgrounds Bill, 2016 inconclusive
. Withdrawn by
4 The Kerala Right to Pure Water Shri. R. Rajesh the Member
Bill, 2016 based on the
assurance.
The Kerala Restriction of Discussion
5 Construction Activities Near | Shri. M. Swaraj . .
inconclusive
Bird and Animal Sanctuaries
Bill, 2016




82

APPENDIX X1
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1 2
Moam3enoem @00 o 652
@pollaf 15
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@IS aIRIRBU0 08
VAIBIMQOS TVEMUvo 01
auE MBOTUa|®” 114
WMHoY0 1094
@RMDEELUBHINEBENS HIBY0 144
2SO 088 RN U3 40
@RAISOWEIRIM @JiRo 05
@ROIGEIBMo 03
@ROOEAOBMo 38
5390

@RYOH TVAWo

(89.50 aemesad)
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APPENDIX X1I

. STATEMENT SHOWING CONSTITUENCY NAME AND PARTY
AFFILIATION OF MEMBERS OF FOURTEENTH
KERALA LEGISLATIVE ASSEMBLY

(AS ON 22-11-2016)

SL.
N Constituency Name| Name of Members | Party Affiliation of Members
o. .
1 2 3 .4
1 Manjeshwar Shri P. B. Abdul Indian Union Muslim League
Razak
2 Kasargod Shri N. A. Nellikunnu | Indian Union Muslim League
3 Udma Shri K. ‘K’unhiraman Communist Party of India
(Marxist)
4 Kanhangad Shri E. Communist Party of India
Chandrasekharan
5 Trikaripur Shri M. Rajagopalan Communist Party of India
(Marxist)
6 Payyannur Shri C. Krishnan Communist Party of India
(Marxist)
7 Kalliasseri Shri T. V. Rajesh Communist Party of India
(Marxist)
8 Taliparamba Shri James Mathew Communist Party of India
: (Marxist)
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1 2 3 4
9 Trikkur Shri K. C. Joseph Indian-National Congress
10 Azhikode Shri K. M. Shaji Indian Union Muslim League
11 Kannur Shri Ramachandran Congress (Secular)
Kadannappalli
12 Dharmadam Shri Pinarayi Vijayan | Communist Party of India
(Marxist)
13 Thalassery Shri A. N. Shamseer Communist Party of India
(Marxist)
14 Kuthuparamba Smt. K. K. Shailaja Communist Party of India
Teacher (Marxist)
15 Mattannur Shri E. P. Jayarajan Communist Party of India
(Marxist)
16 Peravoor Shri Sunny Joseph Indian National Congress
17 | Mananthvady (ST) Shri O. R. Kelu Communist Party of India
(Marxist)
18 Sulthanbathery | Shri I. C. Balakrishnan| Indian National Congress
(ST)
19 Kalpetta Shri C. K. Saseendran | Communist Party of India
(Marxist)
20 Vadakara Shri C. K. Nanu Janata Dal (Secular)
21 Kuttiadi Shri Parakkal Abdulla | Indian Union Muslim League
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1 2 3 4
22 Nadapuram Shri E. K. Vijayan Communist Party of India
23 Quilandy Shri K. Dasan Communist Party of India
(Marxist)
24 Perambra Shri T. P. Communist Party of India
Ramakrishnan (Marxist)
25 Balusseri (SC) Shri Purushan Communist Party of India
Kadalundi (Marxist)
26 Elathur Shri A. K. Saseendran | Nationalist Congress Party
27 | Kozhikode North | Shri A. Pradeepkumar | Communist Party of India
(Marxist)
28 | Kozhikode South Dr. M. K. Muneer | Indian Union Muslim League
29 Beypore Shri V. K. C. Communist Party of India
Mammed Koya (Marxist)
30 | Kunnamangalam | ShriP. T. A. Rahim Independant
31 Koduvally Shri Karat Razack Independant
32 Thiruvambadi Shri George M.Thomas | Communist Party of India
(Marxist)
33 Kondotty Shri T. V. Ibrahim | Indian Union Muslim League
34 Ernad Shri P. K. Basheer | Indian Union Muslim League
35 Nilambur Shri P. V. Anvar Independant
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1 2

3

4

36 Wandoor (SC)

Shri A. P. Anil Kumar

Indian National Congress

37 Manjeri

Shri M. Ummer

Indian Union Muslim League

38 Perinthalmanna

Shri Manjalamkuzhi
Ali

Indian Union Muslim League

39 Mankada

Shri T. A. Ahammed
Kabeer

Indian Union Muslim League

40 Malappuram

Shri P. Ubaidulla

Indian Union Muslim League

4] Vengara

Shri P. K.
Kunhalikutty

Indian Union Muslim League

42 Vallikkunnu

Shri Abdul Hameed. P.

Indian Union Muslim League

43 Tirurangadi

Shri P. K. Abdu Rabb

Indian Union Muslim League

44 Tanur Shri V. Abdurahiman | National Secular Conference
45 Tirur Shri C. Mammootty | Indian Union Muslim League
Prof. Abid Hussain . . L
46 Kottakkal Indian Union Muslim League
Thangal
47 Thavanur Dr. K. T. Jaleel Independant
i Shri P. Communist Party of India
48 Ponnani . .
Sreeramakrishnan (Marxist)
49 Thrithala Shri V. T. Balram Indian National Congress

1343/2017.
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1 2 3 4
Shri Muhammed
50 Pattambi oA . me Communist Party of India
Muhassin P.
. . Communist Party of India
51 Shoranur Shri P. K. Sasi .
(Marxist)
C ist Party of Indi
52|  Ottapalam Shri P. Unni ommunist Farty of ncia
(Marxist)
. . Communist Party of India
53 Kongad (SC) Shri K. V. Vijayadas ]
(Marxist)
54 Mannarkkad Shri N. Samsudheen | Indian Union Muslim League
55 Malampuzha Shri V. S. Communist Pa.rty of India
Achuthanandan (Marxist)
56 Palakkad Shri Shafi Parambil Indian National Congress
) Communist Party of India
57 Tarur (SC) Shri A. K. Balan .
(Marxist)
58 Chittur Shri K. Krishnankutty Janata Dal (Secular)
. Communist Party of India
59 Nemmara Shri K. Babu .
(Marxist)
) Communist Party of India
60 Alathur Shri K. D. Prasenan .
(Marxist)
’ C ist Party of Indi
61 | Chelakkara (SC) ommunist Farty of Mc

Shri U. R. Pradeep

(Marxist)
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1 2 3 4
. . Communist Party of India
62 Kunnamkulam Shri A. C. Moideen )
(Marxist)
Shri K. V. Abdul’ Communist Party of India
63 Guruvayoor .
Khader (Marxist)
. . Communist Party of India
64 Manalur Shri Murali Perunelly .
(Marxist)
65 | Wadakkanchery Shri Anil Akkara Indian National Congress
66 Ollur Shri K. Rajan Communist Party of India
Shri V. S. Sunil
67 Thrissur " o Communist Party of India
Kumar
68 Nattika (SC) Smt. Geetha Gopi Communist Party of India
. Shri E. T. Taison . : .
69 | Kaipamangalam Communist Party of India
Master
Co ist Party of Indi
70|  Irinjalakuda | Prof. K. U. Arunan rmunist Farty of incia
(Marxist)
- Puthukkad Prof. C. Communist Pa.rty of India
Raveendranath (Marxist)
C ist Party of Indi
72|  Chalakudy Shri B. D. Devassy ormmunist Farty ot tndia
i (Marxist)
Shri V. R. Sunil
73 Kodungallur & t Communist Party of India

Kumar
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Shri Eidhose P. . .
74 Perumbavoor o Indian National Congress
Kunnapillil
75 Angamaly Shri Roji M. John Indian National Congress
76 Aluva Shri Anwar Sadath Indian National Congress
Shri V. K. Ebrahi
77 Kalamassery o . ranm Indian Union Muslim League
Kunju
78 Paravur Shri V. D. Satheesan Indian National Congress
C ist Party of Indi
79 Vypeen Shri S. Sarma ommunis . y of India
(Marxist)
C ist Party of Indi
80 Kochi Shri K. J. Maxy ommunist Farty of ficia
(Marxist)
C ist Party of Indi
81 |  Thripunithura Shri M. Swaraj ommust Farty oF Thcia
(Marxist)
82 Ernakulam Shri Hibi Eden Indian National Congress
83 Thrikkakara Shri P. T. Thomas Indian National Congress
84 | Kunnathunad (SC) | Shri V. P. Sajeendran Indian National Congress
85 Piravom Shri Anoop Jacob Kerala Congress (Jacob)
86 Muvattupuzha Shri Eldho Abraham Communist Party of India
C ist Party of Indi
87 | Kothamangalam Shri Antony John ommuinist Fatty of Tadia

(Marxist)
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. . . Communist Party of India
88 | Devikulam (SC) Shri S. Rajendran ]
. (Marxist)
C ist Party of Indi
89 Udumbanchola Shri M. M. Mani ommuns a.r y ot Incia
(Marxist)
90 Thodupuzha Shri P. J. Joseph Kerala Congress (M)
91 Idukki Shri Roshy Augustine Kerala Congress (M)
92 Peerumade Smt. E. S. Bijimol Communist Party of India
93 Pala Shri K. M. Mani Kerala Congress (M)
94 Kaduthuruthy Shri Mons Joseph Kerala Congress (M)
95 Vaikom (SC) Smt. C. K. Asha Communist Party of India
C ist Party of Indi
96 Ettumanoor Shri K. Suresh Kurup ommums a. y of incia
(Marxist)
Shri Thi h
97 Kottayam Il;ladh;rlfr\i/::;a:or Indian National Congress
98 Puthuppally Shri Oommen Chandy | Indian National Congress
99 | Changanassery Shri C. F. Thomas Kerala Congress (M)
100}  Kanjirappally DRr. N. Jayaraj Kerala Congress (M)
101 Poonjar Shri P. C. George Independant
C ist Party of Indi
102 Aroor Shri A. M. Ariff omumunist Farty of fndia

(Marxist)
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103 Cherthala Shri P. Thilothaman Communist Party of India
DR. T. M. Thomas Communist Party of India
104 Alappuzha o
Isaac (Marxist)
. Communist Party of India
1051 Ambalappuzha Shri G. Sudhakaran e
(Marxist)
106 Kuttanad Shri Thomas Chandy | Nationalist Congress Party
. Shri Ramesh . .
107 Haripad . Indian National Congress
Chennithala
. .| . Communist Party of India
108 Kayamkulam Smt. U. Prathibha Hari o
(Marxist)
. . . Communist Party of India
109 | Mavelikkara (SC) Shri R. Rajesh L
(Marxist)
Shri K. K. Communist Party of India
110 Chengannur . .
Ramachandran Nair (Marxist)
. Shri Mathew T.
111 Thiruvalla Janata Dal (Secular)
Thomas
C ist Party of Indi
12 Ranni Shri Raju Abraham ommurist Farty of fdia
(Marxist)
C ist Party of Indi
113 Aranmula Smt. Veena George ommunis . y ot India
(Marxist)
114 Konni Shri Adoor Prakash Indian National Congress
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Shri Chitt
15|  Adoor (SC) T itayam Communist Party of India
Gopakumar
116 | Karunagappally | Shri R. Ramachandran| Communist Party of India
C ist Marxist Part
117 Chavara Shri N. Vijayan Pillai |~ ost Maxist Farty
Kerala State Committee
Shri K
118 | Kunnathur (SC) H .ovoor Independant
Kunjumon
C ist Party of Indi
119 Kottarakkara Smt. P. Aisha Potty ommunts a. y of India
(Marxist)
Shri K. B. Ganesh
120 Pathanapuram o anes Kerala Congress (B)
Kumar
121 Punalur Shri K. Raju Communist Party of India
Shri Mullakk
122 | Chadayamangalam iy ara Communist Party of India
Retnakaran
123 Kundara Smt. Mercykutty Communist Pa.rty of India
Amma (Marxist)
ist Part Indi
124 Kollam Shri M. Mukesh Communist Party of India
(Marxist)
C ist Party of Indi
125 Eravipuram Shri M. Noushad ommums a.r y of ncdia
(Marxist)
126 Chathannoor Shri G. S. Jayalal Communist Party of India
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. Communist Party of India
127 Varkala Shri V. Joy L
(Marxist)
. . Communist Party of India
128 Attingal (SC) Shri B. Satyan o
(Marxist)
Chirayinkeezh
129 fraymkeeziu Shri V. Sasi Communist Party of India
(8C)
130 Nedumangad Shri C. Divakaran Communist Party of India
i ) Communist Party of India
131 Vamanapuram Shri D. K. Murali .
(Marxist)
Shri Kadakampally " Communist Party of India
132 Kazhakoottam .
Surendran (Marxist)
133| Vattiyoorkavu | Shri K. Muraleedharan Indian National Congress
134 | Thiruvananthapuram | Shri V. S. Sivakumar Indian National Congress
135 Nemom Shri O. Rajagopal Bharathiya Janata Party
] Shri K. S. . .
136 Aruvikkara . Indian National Congress
Sabarinadhan
C ist Party of Indi
137 Parassala Shri C. K. Hareendran ommums ] y ot Incia
(Marxist)
Communist Party of India
138  Kattakkada Shri L. B. Satheesh (Marxist)
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139

Kovalam

Shri M. Vincent

Indian National Congress

140{ Neyyattinkara

Shri K. Ansalan

Communist Party of India
(Marxist)

141 | Nominated Member

Shri John Fernandez

Communist Party of India
(Marxist)

1343/2017.




